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[Authoritative English text of this Department Notification No. Home(A)A(1)-13/2025, dated
22 -08-2026 as required under clause (3) of the article 348 of the Constitution of Indial.

HOME DEPARTMENT

NOTIFICATION
Shimla-171002, the 22nd August, 2026

No. Home(A)A(1)-13/2025.—In exercise of the powers conferred by clause (u) of sub-
section(1) of Section 2 of the Bharatiya Nagarik Suraksha Sanhita, 2023 ( Act No. 46 of 2023) read
with sub-section (1) of Section 11 of the Himachal Pradesh Police Act, 2007 (Act No.17 of 2007),
the Governor, Himachal Pradesh, in consultation with the Director General of Police, Himachal
Pradesh, is pleased to establish a Police Post at Marola on PSOD (Police Supplied to other
Departments) basis within local limits of the Police Station Karsog, District Mandi, consisting of
the villages enumerated in column No.(3) of the SCHEDULE given below thereof, with effect from
the date of publication of this notification in the Rajpatra (e-Gazette), Himachal Pradesh,
namely :—

SCHEDULE

S1. No. Name of Gram Name of Villages contained in Gram
Panchayat Panchayat specified in Column No. 2
(D 2 3)

1. Bindla 1. Bindla
2. Marola

3. Bhoura

4. Talehan

5. Khadehan

6. DPF Talehan

1. Badu Kufridhar
2. Sarteyola

3. Magan

4. Majhu

5. Darel
1
2
3
4
5
6
7
8
9

2. Sarteyola

. Parlog

. Beludank

. Loharli

. Parla Bhawa
. Bafan

. Khanoch

. Bhawa

. Dawari Pash
. Ropari

10. Chalog

11. Agla Chainra

3. Parlog

The Police Post at Marola will be opened on co-terminus basis with the Sunni Dam
Hydroelectric Project and entire expenditure be borne by the Project under PSOD Scheme in r/o
Police Department subject to :—

1. Neither any new creation nor any additional filling up of posts would be demanded on
this account.
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2. Rather all their staff requirements be met through rationalization/ internalization from
the existing available manpower of the Department concerned;

3. If the project withdraws its financial support in future, the Police Post will be closed
avoiding burden on State exchequer.

By order,

Additional Chief Secretary (Home).
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Before the Court of Addl. District Registrar of Marriage-cum-Sub-Divisional Magistrate,
Bhabanagar, Distt. Kinnaur, H.P.

In the matter of : Case No. 3(M)/2026

1. Sh. Sudesh Kumar s/o Sh. Kamla Nand, r/o Village & P.O. Bari, Tehsil Nichar,
District Kinnaur (H.P.).

2. Smt. Parmila Devi d/o Sh. Devinder Singh, r/o Village Garadey, P.O. & Tehsil Nichar,
District Kinnaur (H.P) . .Applicants.

Versus

1.  General Public
(2nd Party).

Registration of Marriage under section 8(4)the H.P. Registration of Marriages Act, 1996.

Whereas, the above named applicants have made an application before me under section
8(4) of the H.P. Registration of Marriages Act, 1996 alongwith relevant records and affidavits
sating therein that they have solemenized their marriage on 05-01-2009 at Bari Village, Tehsil
Nichar, District Kinnaur (H.P.) with prevailing rites and customs but due to some un-avoidable
circumstances it could not be entered in the records of Gram Panchayat Bari, Tehsil Nichar, District
Kinnaur (H.P.).
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And whereas, they have also stated that they were not aware of the laes for the registration
of marriage with the registrar of marriage and now, therefore, necessary order of the registration of
their marriage be passed, so that their marriage could be registered by the concerned authority.

Now, Therefore, objections are invited from the general public that if anyone has any
objection regarding the registration of marriage of above named applicants, they should appear
before the Court of undersigned on or before 21-09-2026 either personally or through their
authorized agent/pleader.

In the event of their failure to do so order shall be passed ex-parte for the registration of
marriage without affording any further opportunity of being heard.

Issued today on 19th day of August, 2026 under my hand and seal of the Court.
Seal. Sd/-
Addl. District Registrar

of Marriage-cum-Sub-Divisional Magistrate,
Nichar at Bhabanagar, Distt. Kinnaur, H.P.
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PR BG SIABR BT YHTH [bAT ST AP & | Ad: 39 SIIBR & HARYH W 3H Sl G
T fRddg Afeadl & Jfaa fear omar & & afe Al @1 ff Swiad il & g3 &1 99
fafr ™ dara T dEdld FER @ 3ifTed H TS #Rd R IS SoR 9 TaRIel & df 98
39 SYAER & UBIRG B8 & ARG A Uh 718 & AR STads IT adblads 9N 3eTerd H
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In the Court of Executive Magistrate-cum-Naib Tehsildar, Kupvi, Tehsil Kupvi,
District Shimla (H.P.)

In the matter of :

Smt. Pinki Devi d/o Sh. Mast Ram, r/o Village Bethadi, P.O. Dhar-Chandna, Tehsil Kupvi,
District Shimla (H.P.) .. Applicant.
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Versus

General Public .. Respondent.

Proclamation Regarding correction of name and date of birth.

Whereas, Sh. Som Dutt of Smt. Pinki Devi d/o Sh. Mast Ram, r/o Village Bethadi, P.O.
Dhar-Chandna, Tehsil Kupvi, District Shimla (H.P.) has filed an application alongwith an affidavit
before this court.

The applicant has stated that the name of applicant have been incorrectly recorded in her
Aadhar Card. However, as per the birth certificate and Panchayat records their correct name is

recorded.

The detail of applicant are as under:--

S1. No. | Name of the family Relationship with Wrong Name Correct Name
member applicant
1. PINKI DEVI SELF RINKI PINKI DEVI

In accordance with the Birth Certificate issued by the Sub-Registrar (Birth & death) Gram
Panchayat Dhar-Chandna, Tehsil Kupvi, District Shimla (H.P.).

Now, therefore, objections if any are invited from the general public with regard to the
correction of the name of the applicant. Any person having any objection in this regard may appear
before the undersigned on or before 24-08-2026, either personally or through a duly authorized
agent or counsel. In case no obection is received within the stipulated period, the matter shall be
decided ex-parte without any further opportunity of hearing, and the correction shall be carried out
accordingly.

Issued under my hand and seal of the court today the 24th day of August, 2026.

Seal. Sd/-
Executive Magistrate-caom-Naib Tehsildar,
Kupvi, Tehsil Kupvi, District Shimla (H.P.).

In the Court of Tehsildar-cum-Executive Magistrate, Shimla (Urban),
District Shimla, Himachal Pradesh

Sh. Tenzin Palden s/o Late Sh. Ngodup, r/o Set No. 3, Tibetan Colony, Shimla, Tehsil &
District Shimla (H.P.) .. Applicant.

Versus

General Public .. Respondent.

Application under section 13(3) of Birth and Death Registration Act, 1969.
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Whereas, Sh. Tenzin Palden s/o Late Sh. Ngodup, r/o Set No. 3, Tibetan Colony, Shimla,
Tehsil & District Shimla (H.P.) has filed an application before the undersigned for registration of
the birth of her sister namely Miss Tenzin Khando, born on 26-01-1981 at Set No. 3, Tibetan
Colony Dhalli, District Shimla.

Therefore, through this proclamation, the general public is hereby informed that any person
having any objection to the registration of the aforesaid birth may submit the same in writing before
this court within 30 (Thirty) days from the date of publication of this notice in the Official Gazette.

No objection received after the prescribed priod shall be entertained, and the application
shall be decided accordingly.

Given under my hand and seal of the Court on this 25 August, 2026.

Seal. Sd/-
Tehsildar Shimla (Urban),
District Shimla (H.P.).

In the Court of Shri Chand Ram Kashyap, Executive Magistrate-cum-Naib Tehsildar,
Shimla (R), District Shimla (H.P.)

Smt. Kamla Devi d/o Sh. Padam Singh, r/o Village Sangti, P.O. Summerhill, Tehsil & Distt.
Shimla (H.P.).

Versus

General Public .. Respondent.

Whereas, Smt. Kamla Devi d/o Sh. Padam Singh, r/o Village Sangti, P.O. Summerhill,
Tehsil & Distt. Shimla (H.P.) has filed an applicantion alongwith affidavit in the court of
undresigned under section 13(3) of the Birth & Death Registration Act, 1969 to enter the date of
birth of herself namely Smt. Kamla Devi d/o Sh. Padam Singh, Village Sangti, P.O. Summerhill,
Tehsil & Distt. Shimla (H.P.) in the Secy.-cum-Registrar (Birth & Death), Gram Panchayat Sangti
Sanog, Tehsil and District Shimla.

S1. Name of the family members Relation with applicant Date of Birth
No.
1. Smt. Kamla Devi Self 12-02-1965

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding date of birth of above named in the Secy.-cum-Registrar (Birth & Death), Gram
Panchayat Sangti Sanog, Tehsil and District Shimla (H.P.) may file their claims/objections on or
before one month of publication of this notice in Govt. Gazette, in this court failing which
necessary orders will be passed.

Issued today on 26-08-2026 under my signature and seal of the court.

Seal. Sd/-
Executive Magistrate-cum-Naib,
Tehsildar Shimla (R), District Shimla (H.P.).
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In the Court of Shri Manjeet Sharma, Sub-Divisional Magistrate, Shimla (R),
District Shimla (H.P.)

Ms. Vishali Vohra d/o Sh. Bhim Bhadur al/ias Bhim Singh a/p w/o Sh. Naresh, r/o Shrikunj
Niwas Upper Ghanahatti, P.O. Ghanahatti, Tehsil & Distt. Shimla (H.P.).

Versus

General Public .. Respondent.

Whereas, Ms. Vishali Vohra d/o Sh. Bhim Bhadur alias Bhim Singh a/p w/o Sh. Naresh, r/o
Shrikunj Niwas Upper Ghanahatti, P.O. Ghanahatti, Tehsil & Distt. Shimla (H.P.) has submitted an
application alongwith a Non-availability Certificate issued by the Registrar, Birth & Death Gram
Panchayat Ghanahatti, District Shimla (H.P.) before this Court under section 13 (3) of the
Registration of Birth and Death Act, 1969 seeking permission to enter her date of birth as
27-12-1980 in the records of the Registrar, Birth & Death Gram Panchayat Ghanahatti, District
Shimla (H.P.).

Particulars of the applicant :—

S1. Name of the family member Relation Date of Birth
No.
I. Vishali Vohra Self 27-12-1980

Hence, this proclamation is issued to the general public with directions if any person has
any objection or claim with regard to the entry of date of birth of the above-named person in the
records of the Registrar, Birth & Death, Gram Panchayat Ghanahatti Shimla, District Shimla
(H.P.) he/she may file such objections in the Court on or before one month of publication of this
notice in Government Gazette. Failing which the matter shall be proceeded with and necessary
orders shall be passed in accordance with law.

Issued today on 24-08-2026 under my signature and seal of the court.

Seal. Sd/-
Sub-Divisional Magistrate,
Shimla (R), District Shimla (H.P.).

In the Court of Shri Manjeet Sharma, Sub-Divisional Magistrate, Shimla (R),
District Shimla (H.P.)

Ms. Savita Vohra d/o Sh. Bhim Bhadur al/ias Bhim Singh a/p w/o Sh. Ashish, r/o Shrikunj
Niwas Upper Ghanahatti, P.O. Ghanahatti, Tehsil & Distt. Shimla (H.P.)

Versus

General Public .. Respondent.

Whereas, Ms. Savita Vohra d/o Sh. Bhim Bhadur alias Bhim Singh a/p w/o Sh. Ashish 1/o0
Shrikunj Niwas Upper Ghanahatti, P.O. Ghanahatti, Tehsil & Distt. Shimla (H.P.) has submitted an
application alongwith a Non-availability Certificate issued by the Registrar, Birth & Death Gram
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Panchayat Ghanahatti, District Shimla (H.P.) before this Court under section 13 (3) of the
Registration of Birth and Death Act, 1969 seeking permission to enter her date of birth as
02-01-1978 in the records of the Registrar, Birth & Death Gram Panchayat Ghanahatti, District
Shimla (H.P.).

Particulars of the applicant :--

S1. Name of the family member Relation Date of Birth
No.
1. Savita Vohra Self 02-01-1978

Hence, this proclamation is issued to general public with directions if any person has any
objection or claim with regard to the entry of the date of birth of the above-named person in the
records of the Registrar, Birth & Death, Gram Panchayat Ghanahatti, Shimla, District Shimla
(H.P.) he/she may file such objections in the Court on or before one month of publication of this
notice in Government Gazette. Failing which the matter shall be proceeded with and necessary
orders shall be passed in accordance with law.

Issued today on 24-08-2026 under my signature and seal of the court.

Seal. Sd/-
Sub-Divisional Magistrate,
Shimla (R), District Shimla (H.P.).

9 JeTa Hed waredl, fgar Aof, arl, fen Reven, fRamee g
JheHT TRAT : 804076 / 2026 ARIG ARSI : 08—07—2026
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In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Smt. Kala Devi w/o Tilak Raj, r/o Village Chikhri, P.O. Taklech, Tehsil Rampur, District
Shimla, Himachal Pradesh .. Applicant.

Versus
General Public .. Respondent.
PUBLIC NOTICE/PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above-mentioned applicant has submitted an application for correction of her
name from "Kala Devi" to "Kalu Devi" in the records of Aadhaar Card and all other relevant
documents associated with the applicant.

Now, therefore, objections are invited from the general public that if, anyone has any
objection regarding to change her name as Kalu Devi w/o Sh. Tilak Raj in place of Kala Devi w/o
Sh. Tilak Raj, they should appear before the undersingned on or before 20-09-2026 either
personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard and name will be recorded accordingly.

Issued today on 21st day of August, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Meena Kumari d/o Jia Lal, r/o Village Kurgu, P.O. Shahdhar, Tehsil Rampur Bushahr,
District Shimla, Himachal Pradesh .. Applicant.
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Versus

General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above-mentioned applicant has submitted an application for correction of her
daughter's name from "Sajal d/o Meena Kumari" to "Sejal d/o Meena Kumari" in the records of the
Aadhar Card and all other relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if, anyone has any
objection regarding change of applicant daughter's name as Sejal d/o Meena Kumari in place of
Sajal d/o Meena Kumari, they should appear before the undersingned on or before 19-09-2026
either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 20 th day of August, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARESH AMERENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Amar Singh s/o Gopal Singh, r/o Village Churi, P.O. Ganvi, Tehsil Rampur Bushahr,
District Shimla, Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above-mentioned applicant has submitted an application for correction of his
son's name from "Shoury (DOB 04-05-2012) s/o Amar Singh" to "Shaurya (DOB 04-05-2012) s/o
Amar Singh" in the records of the Aadhaar Card and all other relevant documents associated with
the applicant.

Now, therefore, objections are invited from the general public that if, anyone has any
objection regarding change of applicant's son name as "Shaurya (DOB 04-05-2012) s/o Amar
Singh" in place of "Shoury (DOB 04-05-2012) s/o Amar Singh", they should appear before the
undersingned on or before 17-09-2026 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.
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Issued today on 18th day of August, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Chetana Kumari w/o Krishan Lal, r/o Village & P.O. Kiyao, Tehsil Rampur Bushahr,
District Shimla, Himachal Pradesh .. Applicant.

Versus
General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above-mentioned applicant has submitted an application for correction of her
daughter's name from "Raadhika d/o Krishan Lal" to "Radhika d/o Krishan Lal" in the records of
the Aadhar Card and all other relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if, anyone has any
objection regarding change of applicant's daughter name as "Radhika d/o Krishan Lal" in place of
"Raadhika d/o Krishan Lal", they should appear before the undersingned on or before 19-09-2026

either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 20th day of August, 2026 under my hand and seal of the Court.
Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,
Rampur Bushahr, District Shimla (H.P.).

In the Court of Executive Magistrate-cum-Naib Tehsildar, Kupvi, Tehsil Kupvi,
District Shimla (H.P.)

In the matter of :

Sh. Hari Singh s/o Sh. Shawan Singh, r/o Village Dhotali, P.O. Bhalu, Tehsil Kupvi,
District Shimla (H.P.) .. Applicant.

Versus
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General Public .. Respondent.

PROCLAMATION REGARDING CORRECTION OF NAME.

Whereas, Sh. Hari Singh s/o Sh. Shawan Singh, r/o Village Dhotali, P.O. Bhalu, Tehsil
Kupvi, District Shimla (H.P.) has filed an application alongwith an affidavit before this court.

The applicant has stated that the date of birth of applicant's son have been incorrectly
recorded in his Aadhar Card. However, as per the birth certificate issued by the Secretary G.P.
Dhotali, Tehsil Kupvi, District Shimla (H.P.) his correct date of birth is recorded.

The detail of applicant's are as under :--

SI. Name of the family Relationship with Name and Wrong Correct Name
No. member applicant date of birth and date of birth
1. HARI SINGH SON NISHANT date of | NISHANT date
birth 01-03-2009 of birth
30-07-2009

In accordance with the Birth Certificate issued by the Registrar (Birth & death) Secretary
Gram Panchayat Dhotali, Tehsil Kupvi, District Shimla (H.P.).

Now, therefore, objections if any are invited from the general public with regard to the
correction of the name of the applicant's son. Any person having any objection in this regard may
appear before the undersigned on or before 22-09-2026, either personally or through a duly
authorized agent or counsel. In case no obection is received within the stipulated period, the matter
shall be decided ex-parte without any further opportunity of hearing, and the correction shall be
carried out accordingly.

Issued under my hand and seal of the court today on 22nd day of August, 2026.

Seal. Sd/-
Executive Magistrate-cum-Naib Tehsildar,
Kupvi, Tehsil Kupvi, District Shimla (H.P.).

In the Court of Sh. Dheeraj Sharma, Tehsildar Rohru, District Shimla (H.P.)

In the matter of :

Smt. Neel Kamal d/o Late Sh. Kali Ram, r/o Village Ganganagar, P.O. Sheel, Tehsil Rohru,
District Shimla, Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.

Subject.—Application under section 13 (3) of the Birth and Death Registration Act, 1969.
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Whereas, Smt. Neel Kamal d/o Late Sh. Kali Ram, r/o Village Ganganagar, P.O. Sheel,
Tehsil Rohru, District Shimla, Himachal Pradesh has filed an application alongwith affidavit in the
court of the undersigned under section 13(3) of the Birth & Death Registration Act, 1969, to enter
date of birth of Sh. Neel Kamal (28-02-1981) in the record of Birth Register of Gram Panchayat
Sheel.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to enter the date of Birth of Smt. Neel Kamal d/o Late Sh. Kali Ram they
should appear before the court of undersigned within 30 days from the publication of this notice,
either personally or through their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 19th August, 2026.

Seal. Sd/-
Tehsildar Rohru,
District Shimla (H.P.).
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CHANGE OF NAME

I, Chatru s/o Sh. Ray Sukh, r/o Village Dhamwari, P.O. Tikkari Shiladesh (97), Sub-Tehsil
Dhamwari, Distt. Shimla (H.P.) declare that I have changed my name from Chet Ram (Old Name)
to Chatru (New Name). All concerned please may note.

CHATRU

s/0 Sh. Ray Sukh,

r/o Village Dhamwari,

P.O. Tikkari Shiladesh (97),
Sub-Tehsil Dhamwari,
Distt. Shimla (H.P.).

CHANGE OF NAME

I, Bimla Devi w/o Sh. Sumit Thakur, r/o Village Deed Bagar, P.O. Panar, Tehsil Dadahu,
District Sirmaur (H.P.) (Aadhar No. 9055 2094 4319) declare that my son Tasvin Thakur was born
at Dr. Y.S. Parmar Govt. Medical College Nahan, Distt. Sirmaur, Registration No. B202602900800
001131. Now, I want to change his name as Shivay Thakur in the said birth record of my son. In
future he may be known as Shivay Thakur.

BIMLA DEVI

w/o Sh. Sumit Thakur,

r/o Village Deed Bagar, P.O. Panar,
Tehsil Dadahu, District Sirmaur (H.P.).

CORRECTION OF NAME

I, Prithvi Singh s/o Sh. Inder Singh, /o V.P.O. Jamukoti, Tehsil Dadahu, Renukaji, Distt.
Sirmaur (H.P.) declare that the actual name of my daughter is Karishma Chauhan as per her birth
certificate but in her Aadhar Card her name is wrongly entered as Krishna, which is required to be
corrected as Karishma Chauhan in her Aadhar Card No. 2492 7870 3482. All concerned please
may note.

PRITHVI SINGH

s/0 Sh. Inder Singh,

r/o V.P.O. Jamukoti, Tehsil Dadahu,
Renukaji, Distt. Sirmaur (H.P.).
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CHANGE OF NAME

I, Shivani d/o Sh. Mam Sain, V.P.O. Bajaura, Tehsil Bhuntar, Distt. Kullu (H.P.) declare
that I have changed my name from Shivani to Shabana and henceforth, I shall be known as Shabana

for all purposes.
SHIVANI
d/o Sh. Mam Sain,

V.P.O. Bajaura, Tehsil Bhuntar,
Distt. Kullu (H.P.).

CHANGE OF NAME

I, Bhupinder Singh s/o Sh. Sant Ram, r/o Village Rashol, P.O. Kasol, Sub-Tehsil Jari, Distt.
Kullu (H.P.) have changed my daughter's name from Sumita Devi to Samita Devi for all future

purposes. Concerned note it.
BHUPINDER SINGH

s/o Sh. Sant Ram,
r/o Village Rashol, P.O. Kasol,
Sub-Tehsil Jari, Distt. Kullu (H.P.).

CHANGE OF NAME

I, Satyendra Singh Sirohi s/o Sh. Om Prakash, r/o Ward No. 01, V.P.O. Shamshi, Tehsil
Bhunter, Distt. Kullu (H.P.) have changed my son's name from Baby Second of Anju Singh to

Bharat Singh Sirohi for all future purposes. Concerned note it.
SATYENDRA SINGH SIROHI
s/0 Sh. Om Prakash,

r/o Ward No. 01, V.P.O. Shamshi,
Tehsil Bhunter, Distt. Kullu (H.P.).

CHANGE OF NAME

I, Parma Nand s/o Sh. Nanak Chand, r/o Village Shangochak, P.O. Doghari, Tehsil & Distt.
Kullu (H.P.) have changed my son's name from Khogender Thakur to Saksham Thakur for all

future purposes. Concerned note it.
PARMA NAND
s/0 Sh. Nanak Chand,

r/o Village Shangochak, P.O. Doghari,
Tehsil & Distt. Kullu (H.P.).
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CHANGE OF NAME

I, Ambar Mani w/o Sh. Gyan Singh, Village Kindari, P.O. Larot, Tehsil Chirgaon, Distt.
Shimla (H.P.) declare that my name is wrongly mentioned as Hameer Dei in my Aadhar Card.

Therefore, it should be changed to Ambar Mani in my Aadhar Card. All concerned please may
note.

AMBAR MANI

w/o Sh. Gyan Singh,

Village Kindari, P.O. Larot,

Tehsil Chirgaon, Distt. Shimla (H.P.).

CORRECTION OF NAME

I, Naresh Kumar aged 47 years s/o Sh. Jagdish Chand, r/o Village Morar, P.O. Silh, Sub-
Tehsil Bharoli, Tehsil Jawalamukhi, Distt. Kangra (H.P.) declare that my son's name has been
wrongly mentioned as Priyanshu in his Aadhar Card bearing No. 5943 6016 1597. His correct

name is Priyansh Choudhary. That the correction of my son's name in Aadhar Card records from
Priyanshu to Priyansh Choudhary.

NARESH KUMAR

s/o Sh. Jagdish Chand,

r/o Village Morar,

P.O. Silh, Sub-Tehsil Bharoli,

Tehsil Jawalamukhi, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Poonam Sharma w/o Sh. Sunil Kumar, r/o Village Bhiar, P.O. Mehal, Tehsil Bhoranj,
Distt. Hamirpur (H.P.) declare that I have changed my minor son's name from Shaksham Sharma to

Saksham Sharma. He shall be known as Saksham Sharma for all purposes in future. All concerned
please note.

POONAM SHARMA

w/o Sh. Sunil Kumar,

r/o Village Bhiar, P.O. Mehal,

Tehsil Bhoranj, Distt. Hamirpur (H.P.).

CORRECTION OF NAME

I, Rohit Sharma s/o Sh. Rajesh Kumar, r/o Village Chillian, P.O. Jalari, Tehsil Nadaun,
District Hamirpur (H.P.) declare that in birth certificate of my daughter's name wrongly been
entered as Aarvi Sharma. Whereas, her correct name is Rivaanshi Sharma. She shall be known as
Rivaanshi Sharma for all purposes in future. All concerned please note.

ROHIT SHARMA

s/o Sh. Rajesh Kumar,

r/o Village Chillian, P.O. Jalari,

Tehsil Nadaun, District Hamirpur (H.P.).
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CORRECTION OF NAME

I, Dakshit s/o Sh. Des Raj, r/o Tikari, Tehsil Pangi, Distt. Chamba (H.P.) declare that my
name is wrongly written as Deekshit instead of Dakshit & my father's name also wrongly written as
Desh Raj instead of Des Raj in my Aadhar Card.

DAKSHIT

s/o Sh. Des Raj,

r/o Tikari, Tehsil Pangi,
Distt. Chamba (H.P.).

CORRECTION OF NAME

I, Masta s/o Sh. Dhaniya, r/o Village Thalog, Post Office Chambi, Tehsil Chopal, Distt.
Shimla (H.P.) do hereby solemnly affirm and declare that my correct and actual name is Masta, as
per all official records and documents but in my Aadhar Card bearing No. 3158 9153 2129, my
name has inadvertently been entered as Mast Ram which is incorrect. That my name in the Aadhar
Card may kindly be corrected/updated from Mast Ram to Masta.

MASTA

s/o Sh. Dhaniya,

r/o Village Thalog, Post Office Chambi,
Tehsil Chopal, Distt. Shimla (H.P.).

CORRECTION OF NAME

I, Kapil Dev s/o Sh. Madan Sain, r/o V.P.O. Sangla, Tehsil Sangla, Distt. Kinnaur (H.P.)
declare that in my son Aayush Dev Negi's CBSE educational documents such as 10th certificate
(Roll No. 17270372, Year 2023), my name is recorded as Dr. Kapil Dev Negi & wife's name as
Mrs. Babita Kumari and in 10+2 certificate (Roll No. 17756832, Year 2025), my name is recorded
as Kapil Dev Negi, whereas, my correct name is Kapil Dev and my wife's correct name is
Babita Kumari. Now, I want to get our names corrected in my son's CBSE documents as Kapil Dev
and Babita Kumari. All concerned please note.

KAPIL DEV

s/o Sh. Madan Sain,

r/o V.P.O. Sangla, Tehsil Sangla,
Distt. Kinnaur (H.P.).

CHANGE OF NAME

I, Anju Devi w/o Sh. Sher Singh, r/o Village Baili, P.O. Tritha, Tehsil Dalhousie, Distt.
Chamba (H.P.) declare that I have changed my minor son's name from Sumit to Sameet. He shall
be known as Sameet for all purposes in future. All concerned please note.

ANJU DEVI

w/o Sh. Sher Singh,

r/o Village Baili, P.O. Tritha,

Tehsil Dalhousie, Distt. Chamba (H.P.).



7822 9194, fedrare ueer, 01 RIawR, 2026 /10 WISUS, 1948
CORRECTION OF NAME

I, Saroop Narain (74) s/o Sh. Salig Ram, r/o Village Batahan, P.O. Panchrukhi, Tehsil
Palampur, Distt. Kangra (H.P.) declare that in my Aadhar Card, my name has wrongly been entered
as Swaroop Narayan. But my correct name is Saroop Narain entered as such in all records such as
in my certificate of service issued by CRPF and in my PPO also. Saroop Narain and Swaroop
Narayan is one and same person. My correct name is Saroop Narain.

SAROOP NARAIN

s/0 Sh. Salig Ram,

r/o Village Batahan, P.O. Panchrukhi,
Tehsil Palampur, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Narayan Dutt s/o Sh. Anokhi Ram, r/o Village Dumehar, P.O. Piran, Tehsil Junga, Distt.
Shimla (H.P.)-173 217 declare that I have changed my daughter's name from Tanive Sharma (old
name) to Tanvi Sharma (new name). All concerned please may note.

NARAYAN DUTT

s/0 Sh. Anokhi Ram,

r/o Village Dumehar, P.O. Piran,

Tehsil Junga, Distt. Shimla (H.P.)-173 217.

CHANGE OF NAME

I, Seema Devi w/o Sh. Sunil Kumar, r/o Village Badhar, P.O. Tal, Tehsil Hamirpur, District
Hamirpur (H.P.) declare that I have changed my name from Sita Devi to Seema Devi. I shall be
known as Seema Devi for all purposes on future. All concerned please note.

SEEMA DEVI

w/o Sh. Sunil Kumar,

r/o Village Badhar, P.O. Tal,

Tehsil Hamirpur, District Hamirpur (H.P.).

CHANGE OF NAME

I, Sanjeev Kumar s/o Sh. Megh Nath, r/o Vill. Dudhana, P.O. Dudhana, Sub-Tehsil Galore,
District Hamirpur (H.P.) declare that I have changed my minor son's name from Armaan to Armaan
Kumar. He shall be known as Armaan Kumar for all purposes in future. All concerned please note.

SANJEEV KUMAR

s/o Sh. Megh Nath,

r/o Vill. Dudhana, P.O. Dudhana,
Sub-Tehsil Galore, District Hamirpur (H.P.).
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CORRECTION OF NAME

I, Abhay Chauhan s/o Sh. Vijay Pal, r/o Village Karni, P.O. Baldwara, Tehsil Baldwara,
District Mandi (H.P.) declare that in the birth certificate of my minor daughter, her name is
wrongly entered as Aadriti. Whereas, her correct name is Aadriti Chauhan. She shall be known as
Aadriti Chauhan for all purposes in future. All concerned please note.

ABHAY CHAUHAN

s/o Sh. Vijay Pal,

r/o Village Karni, P.O. Baldwara,
Tehsil Baldwara, District Mandi (H.P.).

CHANGE OF NAME

I, Jogindero Devi w/o Sh. Sagto Ram, r/o Village Ullansa (126), Tehsil Bharmour, P.O.
Ulansa, District Chamba, Himachal Pradesh-176 309 declare that I have changed my name from

Jogindera Devi to Jogindero Devi. I shall be known as Jogindero Devi for all purposes in future.
All concerned please note.

JOGINDERO DEVI

w/o Sh. Sagto Ram,

r/o Village Ullansa (126), Tehsil Bharmour,

P.O. Ulansa, District Chamba, Himachal Pradesh-176 309.

CHANGE OF NAME

I, Vikram Chand s/o Sh. Jai Kishan, r/o Vill. Bhariyata, P.O. Dalhousie Cantt., Tehsil
Dalhousie, Distt. Chamba (H.P.) declare that I have changed my minor daughter's name from
Simriti to Simrit. She shall be known as Simrit for all purposes in future. All concerned please note.

VIKRAM CHAND

s/o Sh. Jai Kishan,

r/o Vill. Bhariyata, P.O. Dalhousie Cantt.,
Tehsil Dalhousie, Distt. Chamba (H.P.).

CHANGE OF NAME

I, Naresh Kumar (41 years) s/o Sh. Mahinder Singh, r/o Village Jamrela, P.O. Gandhigram,
Tehsil Baijnath, Distt. Kangra (H.P.)-176 125 declare that I have changed my son's name from Mr.
Rupansh to Mr. Rupansh Singh for all purposes. All concerned note it.

NARESH KUMAR

s/o Sh. Mahinder Singh,

r/o Village Jamrela, P.O. Gandhigram,

Tehsil Baijnath, Distt. Kangra (H.P.)-176 125.
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CHANGE OF NAME

I, Nirmla Devi w/o Sh. Gian Chand, r/o Village Gaihri, P.O. Dasehra, Tehsil Balh, Distt.
Mandi (H.P.) declare that my minor son's actual and correct name is Shaurya Thakur instead of

Ankit for all purposes.
NIRMLA DEVI
w/o Sh. Gian Chand,

r/0 Village Gaihri, P.O. Dasehra,
Tehsil Balh, Distt. Mandi (H.P.).

CHANGE OF NAME

I, Anju Kumari w/o Sh. Kamal Jeet, r/o Village Chauki Kankari, P.O. Tal, Tehsil Hamirpur,
Distt. Hamirpur (H.P.) declare that I have changed my name from Anjna to Anju Kumari. I shall be
known as Anju Kumari for all purposes in future. All concerned please note.

ANJU KUMARI

w/o Sh. Kamal Jeet,

r/o Village Chauki Kankari, P.O. Tal,
Tehsil Hamirpur, Distt. Hamirpur (H.P.).

CHANGE OF NAME

I, Rani Devi w/o Sh. Krishan Pathania, r/o W. No. 4, Vill. Aima, P.O. & Tehsil Palampur,
Distt. Kangra (H.P.) declare that I have changed my name from Rama Devi to Rani Devi.

Concerned note.
RANI DEVI

w/o Sh. Krishan Pathania,
/o W. No. 4, Vill. Aima,

P.O. & Tehsil Palampur, Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Anita Kumari w/o Sh. Harish Kumar, Maigal, P.O. Bijani Bijan 368, Distt. Mandi (H.P.)
In my minor son's Aadhar Card No. 6408 2286 5511 as Lshan is wrongly entered, correct name is

Ishan.
ANITA KUMARI

w/o Sh. Harish Kumar,

Maigal, P.O. Bijani Bijan 368,
Distt. Mandi (H.P.).



519, fedrere ueer, 01 RIawR, 2026 /10 YTUS, 1948 7825
CORRECTION OF NAME

I, Samridhi d/o Sh. Ramesh, Village Saskir, P.O. Solang, Tehsil Jubbal, Distt. Shimla (H.P.)
declare that my name is wrongly mentioned as Samriti in my Aadhar Card. Therefore it should be
changed to Samridhi in my Aadhar Card. All concerned please may note.

SAMRIDHI

d/o Sh. Ramesh,

Village Saskir, P.O. Solang,

Tehsil Jubbal, Distt. Shimla (H.P.).
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